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THE VICE-CHAIRMAN (SHRI SAN-
ATAN BISI1: Now I will put the motion to
vote.

The question is:

"That the Bill further to amend the High
Denomination Bank Notes (De-
monetisation) Act, 1978, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): We shall now take up
clause-by-clause consideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI YASHWANT SINHA: Sir, I beg to

move:
"That the Bill be returned."

The question was put and the motion was
adopted.

STATEMENT BY MINISTER
Postal Extra Departmental Agents

THE MINISTER OF COMMUNICA-
TIONS (SHRI JAGMOHAN): Sir, Postal
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service in the rural areas is provided through
the Extra Departmental System which
comprises 1,27,162 ED Post Offices. The ED
Agents which number 3,09,825 are employed
for a period of 2 to 5 hours and are remunerated
broadly on prorata basis with reference to the
workload and the pay scales of corresponding
categories of whole-time departmental
employees. Their terms and conditions of
service is governed by separate rules, namely,
P&T EDA (Conduct & Service) Rules, 1964
framed in this behalf by the Director General.
Posts.

Keeping in view the growth of posta
services and the agency functions as alst
increasing cost of living and other factors, the
Goverment have in the past set up 3 committee!
for Extra Departmental Agents for reviewing
the benefits for the ED Agents including the
rate of allowances and as a consequence a
variety of benefits have flowed over the years
to the ED Agents. These committees were set
up in the context of Central Pay Commissions
which were appointed by the Central
Government for reviewing scales of pay and
other conditions of service for regular Central
Government employees.

A one-man Committee headed by Justice
Charanjeet Talwar was set up by the
Government on 31.3.95 to examine the wage
structure and conditions of service of the ED
Agents. Justice Talwar Committee submitted
its report on 30th April, 1997 making wide-
ranging recommendations which in effect place
the ED Agents on equal footing with regular
employees of the Central Govemment. The
recommendations of this Committee were duly
processed and Postal Staff Federations were
also consulted. In November 1997 the
Government decided that pending detailed
consideration  of the  Committee's
recommendations, the basic monthly allo-
wance of different categories of ED Agents
may be raised by a factor of 3.25 with effect
from 1.1.96. This was, however, not acceptable
to the Postal Staff Federations which insisted
on implementation of the Justice Talwar
Committee recommendations, particularly in
regard to grant of first two scales of pay,
pension, leave and gratuity for ED Agents in
the first instance.
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Early implementation of positive
recommendations of Justice Talwar Committee for
ED Agents also figured in the Charter of
Demands on which two of the Postal
Federations went on strike during July 1998.
Honble Members of both the Houses have also
expressed their concern for early
implementation of the recommendations of
Justice Talwar Committee.

The Government has fully and carefully
considered the recommendations of Justice
Talwar Committee for Postal ED Agents and the
various demands raised in this regard by Postal
Federations and has now decided to extend the
following benefits to the ED Agents:

(i) The ED Agents will be paid arrears of
allowance for the period 1st January 1996 to
28th February 1998 by increasing their fixed
basic monthly allowance by a factor of 3.25.

(i) Different categories of ED Agents
will be placed with effect from 1st March,
1998 in two Time Related Contiriuity
Allowance (TRCA) depending on the hours of
their employment corresponding to the first
two scales of pay recommended by Justice
Talwar Committee. Only in respect of ED
Sub Postmaster there will be only one Time
Related Continuity Allowance.

(iii) ED Agents will now be allowed paid
leave at the rate of 10 days for every half-
year without any provision of carry forward or
encashment and with effect from the half year
beginning from 1st July, 1998.

(iv) The ex-gratia gratuity available to ED
Agents at present will be raised from the
present Rs. 6,000/- to Rs. 18,000/-.

(v) The amount of Office Maintenance
Allowance as allowed to ED Agents will
be raised from the existing Rs. 25/ - to Rs.
50/- per month.

As a measure of post-employment benefit to
ED Agents, Government have decided to
provide lump sum severance amount of Rs.
30,000/~ on retirement of an ED Agent at the age
of 65 years or in the event of death
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after completing a minimum of 20 years of
continuous service. In case of an ED Agent who
has completed only 15 to 20 years of
continuous service, the severance amount shall be
Rs. 20,000/~ on retirement or death. Payment of
severance amount of Rs. 20,000/- will also be
available for such ED Agents who are
absorbed against regular departmental posts after
15 years of continuous service as ED Agents.

Necessary orders in this regard are being
issued immediately.

The payment of arrears to ED Agents for the
revised basic monthly allowance from 1.1.96
to 28.2.98 is estimated to cost an additional
Rs. 157.74 crores to the Government, while
the additional annual expenditure on the other
substantial benefits now being extended to ED
Agents is estimated to be of the order of Rs.
301.35 crores.

Despite severe constraint of resources, the
Government have gone a long way to improve the
conditions of service of Extra Departmental
Agents. In this connection, it may be noted that the
existing annual wage bill of the Extra
Departmental Agents at present is about Rs.
230 crores. To this Wage Bill, another Rs. 301.2
crores would now be added annually, thereby
raising the total Wage Bill to Rs. 531.2 crores.

The Government is keen to ensure high
morale among its Agents and bring about new
dedication and dynamism in the working of the
Department. Govemment hopes that Extra
Departmental Agents would put their best foot
forward in attaining a very high level of
efficiency and productivity.

SHRI NILOTPAL BASU (West Bengal):
Sir, I am a little bit confused with this
statement. Because normally the Govemment
comes with this kind of a statement, or, the
management of the Department comes with this
kind of a statement, before the trade unions. We are
not discussing this issue on a trade union
platform. I would like to draw the attention of
the Minister to the fact that certain very important
elements in the genesis of the whole problem
have been missed out.

The first thing is that a one-man committee
headed by Justice Charanjeet Talwar was set up
by the Government on 31.3.95 to examine
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the wage structure and conditions of the ED
agents. The statement that is there in the
beginning of paragraph 3 was not a unilateral
action of the Government. It also came in the
background of a specific struggle by all
sections of the postal employees and their
federations. That point has to be understood.
The issue here is not how much increase in
allowances the Government is giving. The
basic issue, which was posed before Justice
Talwar Committee was, what the status of the
ED employees will be. Sir, the E.D. system
dates back to the colonial era. The British
administration at that point of time, as a
colonial practice, had started this. If you kindly
see the developments in the postal and
communications sector from 1966 to these
days, you will find there has been a three-fold
increase in the postal traffic. There has been a
three-fold increase in the number of post
offices in the country. But, actual number of
postment has increased by a very, very small
number—from 44,000 to around 50,000. So,
the major workload of running the postal
services in the country is actually borne by the
E.D. agents. The issue before the Talwar
Committee was whether they should be
accepted as Government and postal employees.
The postal employees of this country, who are
connected with our social milieu, after the
Justice Talwar Committee made very, very
concrete recommendations, were looking more
towards their status than to the specific increase
in their salaries and allowances. Sir, you will
recall in an atmosphere of heated debate, the
then Communications Minister of this very
Government gave an assurance to the entire
House. She had read out a statement jointly
signed by the Management of the Postal
Department as well as the postal federations,
who had participated in the strike. The
employees had shown their extreme goodwill.
Without any pre-condition they had withdrawn
their strike. The assurance was very categorical
that the status of the E.D. employees will be
settled once and for all. But, Mr. Minister, |
am sorry to say that your Statement falls far
short of the assurance given to the Parliament.

Sir, I have with me copies of the strike
notice that has been served on the Department.
You are making a statement on this issue. You
are saying that there has been a consultation,
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but you do not say that because of the people,
who had negotiated with the postal employees'
federations, because of their obstinacy and
because of the role that they have played the
total agreement had broken off, and the
federations have given you a due strike notice,
which is to take place on 21st and 22nd of this
month. The whole issue of the postal strike has
not been mentioned in the Statement. I do not
know why. You have come before the
Parliament. We are not trade union leaders.
Here you are informing us what hikes you are
proposing. Sir, this is a unilateral decision of
the Government and it falls far short of the
commitment the Government made to their
federations and the solemn promise that you
made before Parliament. As a result of that you
have a strike notice at your hand. And you don't
make a mention of it.

Therefore, Sir, I have only one question to
ask. I would like to know whether the
Government is going to be serious. The issue
is not of increase in their salaries and
allowances. The issue is whether the
Government will come out clean on this;
whether they are going to accept the main
recommendation of Justice Talwar Committee
i.e. granting them the status of the Govemment
employees or the postal employees, and
averting the nationwide strike, which is going
to hit the country on 21st and 22nd of
December.

Mr. Vice Chairman, Sir, this is the only
question I have. If the hon. Minister can come
out clean, he can do so. Otherwise the
Government will be held responsible for the
kind of situation that is building up in this very
important sphere of the nation.'

SHRI JOHN F. FERNANDES (Goa): Sir,
the agreement that the Government had signed
last year with the trade unions had ten points
of demand. The hon. Minister has come before
this House and stated that only five points are
being accepted. May I know from the hon.
Minister out of those ten points which are the
five points that have been accepted?

Secondly, Sir, this system of employing
E.D. staff is not a proper system. As has been
mentioned by my colleague, this is a colonial
system. I don't think the conduct and service
rules that you have framed are under the Act
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of the Parliament. The Government has sought
to frame these rules and regulations by an
Executive Order under Article 73 of the
Constitution. When Parliament is there, 1 think
it is appropriate that the Government comes
out with some Act of Parliament.

Sir, the contract labour has been banned in
this country; more so by the Government.
There are judgments after judgments of the
courts in this regard. The Bombay High Court,
the Kerala High Court, the Gujarat High Court,
and even the Supreme Court of India gave their
judgments on such cases. The Government,
through back-door is resorting to contract
labour and is not coming before Parliament.
So, I would like to know whether the
Government will have a full-fledged legislation
framing rules under the statute and do away
with the practice of framing rules under
Executive Orders.

This year in July, when the employees had
gone on strike, the then Minister had threatened
to bring in Army. We know that you have the
private courier service in the country. The
Government has also off and on mentioned
about privatising the postal sector. I would like
to know whether the courier service will be
legalised through an Act of Parliament, and the
social obligation put on them also. In case the
postal department goes on strike, they have to
fulfil the social obligation.

SHRI E. BALANANDAN (Kerala): Sir,
the statement of the Hon. Minsiter, as has been
pointed out, has missed the main issue, on
which the postal employees have been crying
for justice for years together. Sir, you know
the wages are related to the standard of work.
In this department the burden of running the
postal department efficiently is on the Extra
Departmental staff. Sir, they were agitating for
a fair wage, just as the other workers in the
Department have been getting. On this very
question there have been a number of
discussions. The workers resorted to strike also.
The Supreme Court, after applying its judicial
mind, said that these workers should be
considered as permanent employees of the
Department. The Talwar Committee also
reiterated this point.

Then the strike went on for some days. Sir,
you know the strike was called off and the
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Prime Minister, Shri Atal Bihari Vajpayee, said
in Parliament that this question raised by the
postal employees will be settled. Their cases
will be reviewed and they will be given
permanency. The former Communications
Minister, Shrimati Sushma Swaraj is a good
friend of mine. I went to her and talked to her
one day. I did not discuss the matter in detail.
I told her, "Madam, you discuss with the
workers. I want to remind you only one thing.
The Supreme Court has given a direction to
consider them as postal employees. The matter
has been discussed at several levels. The Talwar
Committee has decided one thing. That is the
status of employees. You decide about it. I have
no dispute with you." This is what I had told
her. I don't want to say something in her
absence. But I must confess before you that
she has generally agreed with me. Therefore,
the question is: How do you answer this
question? I know that you are giving them some
wages, etc. What we want is only one simple
thing. They should be considered as regular
postal employees, as the Government
employees, and give them all the facilities
which are being given to the Government
employees. For example, ten days leave for
six months. There is gratuity, etc., for the
Government employees. There are general
rules for the Government employees. Once you
decide to make these employees permanent,
then, they should be extended all the facilities
which the other permanent employees enjoy.

Now, you are talking about lumpsum
payment to the 1,30,000 employees. You divide
this amount among all these employees. You
quantify the amount, it will be Rs. 300 crores
or Rs. 400 crores. Our mind can be muddled.
But the poor worker will get Rs. 20 or Rs. 50
extra.

Mr. Vice-Chairman, Sir, I request the hon.
Communications Minister to assure this House
that the status of the employees will be taken
into consideration by the Government
immediately. I would also request the
Communications Minister to implement the
assurance given by the Prime Minister of India.

As a trade union leader, I had dealt with
hundreds of private employees in my life.
Sometimes we don't insist on a written
agreement. [ take the word of the employers.
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All of them are sincere. They said, "We are
doing it." The former Communications
Minister, Shrimati Sushma Swaraj said, "We
are doing it." Even the Prime Minister said,
"Yes, we are doing it." On the basis of this
assurance, I told our workers, "The
Communications Minister and the Prime
Minister came to the Parliament and said that
they will be doing it," so, you withdraw your
strike. That is what I have said. Now 1 am being
penalised for advising the workers to believe
in the assurances given by the Ministers. It was
a solemn assurance given in this House and in
the other House. That is not being
implemented. Therefore, 1 want the
Communications Minister to assure this House
once again that the assurance given by his
predecessor as well as the Prime Minister will
be implemented without delay. This is my
request.

SHRI VAYALAR RAVI (Kerala): Mr.
Vice-Chairman, Sir, this problem has already
been explained by my friends and I do not want
to repeat what they have said. If you look at
the statement, you will find that there are
1,27,162 post offices under the Extra
Departmental System. This is a large number.
It is more than the regular post offices. The
number of workers in these post offices is more
than 3 lakhs. In fact, it is almost equivalent to
the postal employees. On this matter an
agitation is going on for more thn 30 to 35
years. They have been making this demand.
The Government makes a piecemeal approach
to the issue, not regularising their services.
Maybe due to financial constraints. There are
only two or three compelling issues on which I
seek clarifications from the Minister. As Mr.
Balanandan said, the strike was called off; and
again the workers have served a strike notice.
It needs a permanent solution. If you calculate
your total wage bill it may come to Rs. 1,000
or Rs. 1,100 per month. I do not know. But it
will not go beyond that. If you look at the
judgement delivered by the Supreme Court,
they have also said, "Consider them as regular
employees." So, it is a matter to be considered
in detail rather than keeping them as agents.
You call them "agent". You are deliberately
using the word "agents". Deliberately, you are'
not giving them the Government facilities, even
holidays. But I can boast before you, their
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responsibility is more than that of a regular
postal employee. And their working hour is not
two or five hours. I think you are wrongly
briefed. Sir, I will take just one more minute.
When I was an MLA, in my constituency, there
was an island. The ED postman there has to go
to Cherthalai town—it is 245 kilometres
away—crossing three kilometres by ferry and
then going by bus, and then carry the bag to
the island from the town. He is responsible for
keeping the money orders also. Even if one
rupee is lost or if he does not remit it in the
mainland, he will be suspended. So, the
responsibility of an ED agent or ED employee
is, according to me, more than that of the
regular employee. His working hours are more;
his labour is more. He has to go even by cycle.
Sir, it is a very difficult job, particularly in
forest areas. There was a film in Malyalam
where an ED agent was killed by an elephant.
Mr. Jagmohanji, why don't you see the film?
We will ask them to show it to you. It depicts
the plight of an ED man who was killed by an
elephant in the forest area.

In this background, I want only one
clarification. What is your idea? Do you want
to keep them as "agent'? Or do you want to
absorb them in the regular service? What are
you going to do with these 1,27,000 ED post-
offices? You must have some idea. I am not
asking you to upgrade all of them in one day.
But, you must have some plan. You must have
some programme as to how to deal with these
cases. Otherwise, it will re- main a perpetual
problem with the Government and the
Department. I also request you to consider it
in all respects, with the Commission's report
as well as the Supreme Court judgement. On
that basis, will you take a decision as early as
possible?

Thank you.

SHRIMATI URMILABEN CHIMAN-
BHAI PATEL (Gujarat): Sir, I have a point of
information. Just a small point.

THE VICE-CHAIRMAN (SHRI SAN-
ATAN BISI): No, Madam, Please take your

seat. Your name will come. Now, Mr.
Virumbi.

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Mr. Vice-Chairman, Sir, when the strike
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was announced—if my memory is correct—

during the month of July, three days before the
strike, I did give a warning to the Governmet
that it was going to be announced. Then, a
solemn assurance was given in this august
House that they will be departmentalised. How
has the Govemment forgotten that particular
area totally and conveniently? It is very
surprising.

Sir, firstly, the nomenclature of this post
should be changed to some other thing. Some
two decades ago, even actors and actresses
were called 'extras'. Now-a-days, they are not
allowed to be called that. Whatever may be
the role in the film, they do not want to be
called 'extras'. But here, still the word 'extra’
is continuing. My main point is, why has the
Government refused to accept more than three
lakh employees as Government employees,
postal employees? Why have you refused to
departmentalise them? Once you depart-
mentalise them, most of this problem will be
automatically over. Policy decision will be
taken over not by the Government, but by the
Pay Commission. Therefore, that problem will
be automatically over. That is my first point.
My main accusation is that you have failed to
departmentalise the workers.

Secondly, if the ED people are not coming
for duty with prior information, they are not
considered as 'on leave'. They are 'put off
from the duty. Why are they not considered as
on leave? If they are on leave? It means they
are permanent employees. If they are 'put off
from the duty, that means they are not
permanent employees. That is why the
Department is still using the words 'put off
from the duty' and not 'on leave'. They put
them off duty because they are not considering
them as human beings.

Thirdly, they give a severance amount of
Rs. 30,000/- after 20 years of service.
Suppose a postal employee joins duty at the
age of 25 and dies at the age of 45. He will get
Rs. 30,000/-. In case he serves 20 years more
and dies at the age of 65, he will get the same
Rs. 30,000/-. That means they have not been
paid any remuneration by the Department for
the service rendered by them between the age
of 45 years and 65 years. At the time of the
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last general strike, the postal employees were
informed that the period of absence from duty
would be adjusted. When I had raised this
question, I was informed that the period was
adjusted a gainst leave of the postal staff.
Subsequently, when I had gone to my district
and inquired about this case from the concerned
officials, I was informed that no such
instructions have been received by the post
offices. I would like to know as to why the
officers at Delhi have not sent any information
to the officers concerned to adjust the leave of
those employees. At the same time, the ED
Agents also had gone on strike. Their strike
period has also not been adjusted. That is why
I am raising this issue.

As far as the severance amount is
concerned without politicising the issue, I
would liek to inform the House that in Tamil
Nadu, if a permanent employee dies during
service, a sum of Rs. one lakh is given to him. I
request the hon. Minister to evolve some such
arrangement. You can consult the State Govern-
ments also. I am not saying that you consult
the State Government of Tamil Nadu alone.
You can consult the State Government of
Kerala, you can consult the State Government
of Himachal Pradesh, you can consult other
State Governments also and find out as to how
they are making arrangements for the benefit
of the workers. On that basis, you can evolve
some arrangement and that can be adopted. But
you have not done it. The statement which has
been made by the hon. Minister is incomplete,
incompre hensible and is not acceptable to us. I
would like to know whether this particular
arrangement was accepted by the leaders of
the postal unions. If so, whether they have
signed the agreement to this effect. If at all the
postal unions have accepted the agreement, I
would like those unions to be identified. What
have you done about departmentalisation? The
severance amount is not enough. A change
should be effected in the nomenclature. The
strike period should be adjusted without
affecting the remuneration. I am not satisified
with the statement of the Minister. I would like
to know from him whether he is going to
departmentalise the employees. If he fails to
do so, there is no point in making a statement.
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SHRI R. MARGABANDU (Tamil Nadu):
Sir, it is stated that an ED Agent is working for
a period of two to five hours a day. If he has to
work for two to five hours, he cannot go for
any other work. So, he will have to completely
depend upon this work. That is why his status
will have to be confirmed, as directed by the
Supreme Court. '

It is also stated: "Such ED Agents are
absorbed against regular departmental posts
after 15 years of continuous service as ED
Agents." That period has to be reduced. Even
if a workman works for 180 days, he is
conferred with a lot of benefits. Those benefits
are not given to them. This period of 15 years
will have to be reduced to at least 5 years.

The Vice-Chairman, (Shri John F.
Fernandes) in the Chair
Sir it is further stated: "The ED Agents

would put their best foot forward in attaining
a very high level of efficiency and
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productivity." What are the rules you are
framing? Or, what is the project you are having
to enable them to discharge their duties
efficiently and productively? That is not
mentioned there.

While considering the wages and other
things for the employees, we should not lose
sight of the consumer.

We welcome the increase of Rs. 531.2
crores in the total Wage Bill for workers. The
interests of the consumer will also have to be
taken into consideration. The Government
should give us an assuranace that the prices of
post-cards and other things will not be raised
hereafter. Under the pretext of having raised
the total Wage Bill let there not be an increase
in the prices of post-cards and other things. If

that is assured, then it is welcome. Sir, I want
to point out one thing. It is stated that the ED
Agents must attain a very high leves of
efficiency and productivity. It means,
previously, they have not been doing their duty
properly. If it conveys that meaning, then these
words should not have been there.

SH
RI RAMACHANDRA KHUNTIA (Orissa):
Mr." Vice-Chairman, Sir, one thing I could
not understand: what prompted this
Govenment to give a suo motu statement about
the postal Extra Departmental Agents'
problem? Sir, you know that last time When
there was a strike, many hon. Members
demanded a statement from the Government,
and it is with much difficulty that the then
Minister and also the Prime Minister, after
getting a direction from the Chair, made a
statement after one day, and that too with much
problem. But, this time, they have given a suo
moty statement in advance. As per the
statement given by the then Minister, in July,
to resolve the issue, an agreement was signed.
But it seems that no agreement could be signed.
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till today, with the Federations and Postal
Department. In his statement also he has
described that they have consulted with the
Postal Federations. But nowhere has it been
mentioned that they had entered into an
agreement with these Federations. So, it seems
that, when the Trade Unions or the Federations
have given a strike notice, in order to create
an anti-workers' atmosphere throughout the
country and a public opinion against the
interests of the workers, the hon. Minister has
made a suo motu statement which will be
discussed in the House and which will come
in the media and, ultimately, when there is a
strike, the workers will not get the support of
the public. Is it the intention of the Minister?

The second point is this. In para 3 of his
statement he has stated that a committee was
set up to examine the wage structure and
conditions of service of the ED agents. What I
want to say is this. When they are examining
the wage structure, who gets the wage? It is
the employees, the workers, who get the wage,
not the ED agents. An ED agent is just like a
contractor. Why do you call them an agents
and give them less wages? Government call
them as agents for the interests of the
Government, to pay them less wages, to give
them less benefits and to get the same work
from them as Government are getting from the
regular postal workers. So, Government are
paying them less wages. I would like to know
from the hon. Minister whether it is going to
implement the Justice Talwar Committee
recommendations, as they are doing the same
work under the same Government. By naming
them as agents, the Government is giving them
less wages, which is not as per the Conven-
tions of the ILO, which is not as per the laws
of this country. As per the decision of the
Supreme Court, all workers, who are doing the
same work, should get equal wages. Here the
Government is not giving them equal wages
or equal benefits. So, I want to know from the
hon. Minister whether the Government will
consider making all the ED agents as regular
workers and will extend to them the same
facilities which the regular workers are getting.
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The third point which I want to know from the
hon. Minister is this. He has made a statement
here. He has not made a mention anywhere in the
statement that there is a strike notice given by the
trade unions or various federations. So, I want
to know from the Minister whether the
Govemment will consider calling all the trade
unions and federations in the Postal Department,
in the Communications Department, and discuss
the issues, before they go in for a strike and create
a situation in the whole of the country. I would
like to know whether the Government is willing
to call the unions, have discussions and have a
tripartite settlement. This would also prevent a
strike and avoid a serious situation in the whole
of the country
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SHRI JIBON ROY: Mr. Vice-Chairman,
Sir, I am not making any argument. I
understand that no argument can move the
mind of the hon. Minister. I can move the mind
of Shri Jagmohan. But I cannot move the mind
of the hon. Minister. I can understand that. I
would like to know from the hon. Minister
whether this statement is a product of a bipartite
or a tripartite agreement. I am not going into
the contents of the statement. I would like to
know whether it is a product of any bipartite
or tripartite agreement. If not, how does this
House come into the picture? What was the
concern of the House? There were some
problems and disputes. The House wanted, let
the Government, the trade unions and the
representatives of the labour discuss these
things and come to some settlement. I would
like to know whether this statement is a product
of that settlement. If not, I must say that this
Government is trying to use this august House
to isolate the workers from the rest of the
people. They want to create an impression that
all things have been settled and they are going
on strike on 20th and 21st for nothing. Sir, I
am a labour leader. I have led a number of
strikes in my life. I have seen the character of
different Governments. Mr. Minister, please
don't do it. At the end of the 20th century, don't
try to befool the people and the workers.
(Interruptions). When 1 stand up, I stand up
for the labour. I feel dignified when I stand for
the labour. Being a labourer, I represent the
labour. I believe in the dignity of the labour. I
don't want any commission for labour as you
suggest in your statement begging for two paise
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or three paise. Labour never begs. You are
categorising the postal employees as con-
tracter or agent. You are trying to pay
something to the agent. Labour only wants its
status. Money is not the main demand. The
main demand is the status of labour and that
status should be given to labour. If the
Government fails to give that status, they will
face the music. Your Government is bereft of
all your good virtues. Your party is left with
nothing. Your economic platform has gone.
Your pro-labour stance has gone. Now you are
becoming naked and naked. Your policies are
becoming naked. (Interruptions). They went
on a strike in the month of July. You had given
an assurance in this august House that you
would solve all their problems. You kept quiet
all these months. Now that they have given a
call for a strike, you have come here with a
statement to befool them, to isolate them from
the rest of the people. I can assure you that
you will not be able to isolate the workers. You
can beat them up. You can kill them. You can
dismiss them. But you will not be able to isolate
them. I can assure you that.

f SeagdE R fEm) -
UL HEIGY, AT #3175, S,
Toled & IR H St 9 faan €, 99 # S=
O YA, TR, UG, U 9§
SR B E | SA@l 10 " off dwR anmw
feaiew o, S va d1 fewr @ Sa1
3MEre AT & I H o1, A1 H ST =rEdn §
o I e H 3179 PO 1T 93 & 2 379 AT
B P STH S W BeIE g, SN
3IYH PIs TN 8 & 3R ITd! HeAfT &
3T TS BT 3R &F A B § ? 3R SIH
$O gelaN] §s © d 98 8] d1d &, fh
M wHa € 5 &l ererfe oMy SHB! S
UM % RN FHARY 9910 & A1 T8 ?
I 1 311 Yoic - g € 3iR goie Jd<
Bl T8l Fhar 8, TaeHe W 98 S Yoic
BT BT BT & 3R Toie & B H MY Sh]
gRem < E | @ S o g A g,
57 IR 7 TR fr3i 7 Rre fan f gim
PIE 7 W BeT T P B! UG TaTHS
Hdwe 91 1R | SR doaR HHIeH,
S g H9 e o1, S9%! RepaseE § o
3 90 W IR




341 Statement

f&an £ 5 R i afre s & S
T1d 3ff <11 AT S9! €, 7 59 31oE AR
P 514 ATl H SR SN 8Teld § X8 a1 9%
[T R T8 BN | $9P A1 R BT
RT | J i & AT €, 1S H, T H, =9
# BM B © | foas o F 9 Ta) # Hiedl-
Al UgeT ToABR AT B &, Al STBT
STB! TaHA HRT b ®Y H§ el A & |
T ST g A I% © 5 e A7 e=h
Ty JolTs A8 H d Tged W H W I | 79
Bl IR HBI 11 o7e Uit Bl i &
IRed feurdde §, 9 I F 99 PR § |
ITBI T S SHied § o R g
PIE 7 3R N M BT RSy 8, ST
g REfreel defey HINT R SHH!
TART BT € | 3R 37T IE W D! T8
S 1 R 9 e wd o g T 21 feaw®
BT | A g9 AN 6 98 gsard 7 81, 6!
AT DT 3TT HH of, ST fAgary § T 3
IP! 59 IR ¥WCgd § 7 9H ¢ | I8 297
P foTg, TTaHer & fory 3R 3H ST & g
BN | @I S wE Wi g, TaeHer
| TS Y SO AT & | AT |

£ e IeE (SR y_w) : HEISy, H
$ad 3l g3l IR IS ATedH F 431 SN B
ST MBI PRAT T8l § | 39 e
favg /R 8 IR PET AT &

«3yfaRss fanmfir Toiel &1 1.1.96
¥ 28.2.98 I% BT AT & fore Fenfera
ol AIIS 9l B FHIAT AR BT YA
BT W PR TR 157.74 PRI$ BUT BT
STfrR<h < sy we+ &1 g &
Stafes srfrRes v goiet &1 org gear
FRTS ST ]E] 3 371 Ffaenaii W giray
301.35 BRIS YT BT 31fIR<h =T 81 61
A I
od g R EfF :-

“gq aay faRss fawriy goiel
F1 AISET aiffd daq fad T 230
PIS BUUE | SHIAT [T H ...

A e § g 301.35 BN A@IRY, EARY
e ¥ ¥g fi-file § S 301.2 @_Is vuy
fRrar g

[17 DEC. 1998]

by Minister 342

319 301.2 BRIS BUY BT AT Ufqay &R

SIS SY G §9 bR I [l & ot

T IGHR 531.2 BRI $UY BT ST |

a1 # H=1 S ge godn @mEd g fb
JAGT 371 & IR I I8 I R Faprer &
AT I U, ofbd IRE[ dedR
afifer 7 30 3idt, 1997 @1 <1 3o RarS ger
P S 398 f aue ReRe) & 7 & e
aF] BN ¥ ot vy woie s
IRAR & Rl SR & Ga 81 SIe |
AR 3T AT BT HHAR) & qHE
P & STy, 99 fhd=1 <99 MR e HUR
ST, SHDT BIS ATheld el fpar T s 1§
20T Sft & e dTed g fb 3R 9 g UR
J o & SATeT €, A SHB! prs g pHATRAT
P Eoll S ST S BT |

SUHTEET HEIed, sl &1 il =i
BT & U AR IR fF9mig goet
DI T FHY 6,000 BUY B I3 3JUE IS
P AR et € ok 3 9eThx 18,000 BUYY
P faar mn € afe g o =2 foar
2P ug 7ifie &, s e arf¥ € 1 T%
foa ST @ e €, fean oAl & forw
forern 2, @ gar R |

9% IR Sl Uiedi Bred & SdP
rgaRaIfRe vy goiel & wWert
PR I@IEG W B Aiolar R 25
JI H qITHR 50 BYI B &1 g & | A
FHET § b I8 39 #ES & g A frerm
P E | IR BIS 10 x 10 BT HAT IR
A9 TG H Y o © a1 § wesran g fh sa e
&1 81 foer | guferg ¥ gemg <ar §
P 3R FMT AT | T AT HRT YROIR
PET 8, STBT HSIT HHART AFGY TH
JRgn ugE @ S, I8 AR A1 2
RIS |

SHRI H.K. JAVARE GOWDA):
(Karnataka)) Sir, in July we had seen the strike
in our country and the entire country was
paralysed and the people were put to a great
trouble. Now, the Government has come out
with a statement that in consideration and in
giving weightage to Justice Talwar Committee
they have given package benefits to ED
workers. I put it this way: their main demand
is, 'please recognise us as postal service
employees. It means to say, recognise me as
the wife of the department.' Why are you still
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considering it as an extra-marital status?
Consider it as a marital status. That has not
been considered by the Government. I am not
going to say that it is with the present
Government. This problem is continuing in this
country for the last 30 or 35 years. Even
repeated demands by the Department before
the successive Governments have not been
considered. But after due persuasion and
demand, Justice Talwar was appointed to see
and look into their demands for their relief.
Now the Governemnt has come forward with
five clauses and the draft is so carefully drafted
that they have stated that Government is fully
and carefully considering the recommendations
of Justice Talwar Committee.

The Government has
carefully
considered the recommendations of Justice
Talwar Committee for Postal ED Agents
and the various demands raised in this
regard by Postal Federations and has now
decided to extend

fully and

Government is not accepting in-toto the
recommendations  of  Justice = Talwar
Committee. They should have given the entire .
benefit. What is the constraint for the
Govemment? If really the Govemment is not in
a position to give effect to this, then they should
have offered the reasons because the postal
expenditure is like that. For that reason we are
not in a position to give them those benefits. I
sincerely appeal to the Government to please
give them the status of Govemment employees.
We also find one more strange thing there.
They have stated that the ED employees can
work up to the age of 65 years. I have drawn an
inference that the Supreme Court judges are
entitled to work up to the age of 65 years and not
others. The ED employees have also been given
65 years. That is why I sincerely appeal to the
Minister to please recognise them as postal
employees, whether they are eligible or not
eligible as being on a par with other employees
of the Central Govemment; it is left to the
Government on the basis of departmental
criteria.
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SHRI JAGMOHAN: Sir, I am very grateful
to the hon. Members who have participated in
this debate and have shown interest in this
matter which we all see is of a far-reaching
importance. I think what we need to point out is
that this Govemment is very sympathetic to all
its employees. Kindly see when see when the
Pay Commission was appointed and when its
recommendations were made. Kindly see when
the Talwar Committee was Constituted and
kindly note the date when the decision should
have been taken and who they were who
constituted the Government at that time. They
were the people on the other side who are now
asking as to why we did not take a decision at
that time. They were postponing it; they were
evading the issue. Now at least this

Government has shown courage by taking a
decision and has shown great magnanimity. In
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spite of constraints of resources, this
Government has given Rs. 501 crorers as
annual budget to the Extra-Departmental
Agents, whereas previously this amount was
Rs.230 crores. We are giving Rs. 301 crores
more, which is more than double. Now, the
issue is, and this is what we should see, that
this Govemment is very sympathetic and they
understand. But, we have to balance the various
considerations. Now, I can tell you, Sir, that I
have been in office only for the last two days
and during these two days I personally went to
one or two Offices and Sub-Offices in some of
the areas to see on my own on the spot how
these Extra-Departmental Agents function. I
was told that it is for the first time since 1897
that any senior dignitary much less than the
Cabinet Minister had visited ....(Interrup-
tions).... Let me speak. Sir, the other point
which has been made is why we do not give
Government employee status to them; and this
issue is based on the ruling of the Supreme
Court which has been cited here. But, this is
not correct. The factual position is that Justice
Talwar had referred to one of the Supreme
Court rulings saying that this system is not such
in which the employees should be considered
as Government employees. But, the
Constitution Bench has clarely overruled it and
said, "This two-Judge Bench ignored the
previous judgement of the Supreme Court. The
correct legal position is, when you say that we
should follow the ruling of the Supreme Court,
we are following the judgement of the Supreme
Court. The third point is as to why we do like
this and why we do not give the status of
Government employees. This arrangement is
made keeping inview the special circumstances
under which the villages are located in this
country. The remote areas have to be served.
The population and the volume of work has to
be taken into account. The volume of work they
are doing does not justify a regular Government
employee. If you want us to give a regular
Government employee, there should be a full
regular load of work. If you increase the
number of employees, the areas to be served
by that gentleman would be too much. He will
not be able to cope with this. So, the
arrangement is flexible. I have seen an office
where a gentleman has a sub-post office in his
own house. He uses only one room. When we
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say we have doubled the maintenance
allowance, it is when he is using his own house.
He stays in that house. This, in fact, is, one of
the conditions of the service. Their duties and
responsibilities are entirely different from those
duties and responsibilities which a regular
Government employee should have. For
example, here the retirement age is more. A
person can continue up to 65 year of age. They
can do any other work which they like. If the
volume of work is more, they may work for
two-and-a-half hours and if the volume of work
is less on a particular day, they will work only
for one hour. So the issue is, flexibility. This
arrangement has been there for the last 130
years and it has survived and now there are
more number of villages.

The fourth point which I would like to clear
is, the hon. Members themselves have been
saying that we want larger areas to be served.
There are a number of villages where there is
no sub-post office and they have to be grouped.
But, our endeavour is to cover a 3 km. radius.
There are hilly areas and far more remote areas.
Every sub-post office is virtually getting a
subsidy of 66.2 percent from the Government
and in hilly areas the subsidy in 85 per cent.
Kindly understand the other issues that are
involved. We are not lacking in sympathy but
the constraint of resources and the implications
are also to be looked into. So, all the
arrangements which we have made, all the
decisions that we have taken, we have taken
on the balance of consultation and with great
sympathy to the poor and to the striving people.
We are all for it and that is why we have taken
a decision like that. It is not to waylay the so-
called strike notice or anything of that short. It
was, as you said yourself, many hon. Members
have said, when the strike took place, the hon.
Prime Minister, and the hon. Minister at that
time, assured that we will consider all those
things. There was no assurance that they will
be given the status of a Government employee.
The assurance was only, "We will consider
their ~demands sympathetically." In
consequence of that assurance, the matter has
been examined and this decision has now been
taken and I am announcing this decision. There
is nothing like doing some diversionary tactics
or some other tactics.
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SHRI NILOTPAL BASU: It is a unilateral
decision, Mr. Minister.

SHRI JAGMOHAN: Therefore, what I am
saying is, we have taken this decision in the
best interest of the country, in the best interest
of labour and in the best interest of the ED
employees ....(interruptions)...

SHRI JIBON ROY: There is an agreement
between the Union Government and the
employees ...(interruptions)...

ft e v 7Y : 31U R SHbT ShT
ETE ? ...(FEEH). ..

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Jibon Roy, let the Minister
complete his reply ...(interruptions)...

2} Hieicre av] : R gl 8T gan ?
..(STET)....

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES) Mr. Jibon Roy, let the Minister
reply first ...(interruptions)... If you have any
queries, still we have time for them. But do
not distrub him in between ...(interruptions)...

EIEIGIGE L ECUINCCIMS NG R
...(TAIM)... THSI el A1 &l T |
.. (TIE)....

SHRI S. VIDUTHALAI VIRUMBI: Sir,
most of the points have not been covered. We
seek your protection.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): He is still replying.
' SHRI JAGMOHAN: The other point is, we
are considering as to how to improve the
services and how to extend the services. We
are also considering Panchayat Sanchar Seva
Scheme. In some areas, it has already been
introduced. The basic idea is to serve as many
villages as possible, taking into account the
conditions of service mere and the way we have
to serve. The choice is, whether you restrict
the area of you increase the area. Would you
not like more areas to be served? Just imagine
the most liberal treatment that the Govemment
has given. When Justice Talwar Committee has
recommended certain allowances and certain
pay scales, we are virtually giving them we
are calling it continuity allowance because they
are not the Government servants. The
continuity allowance is nothing but scales of
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pay. Whatever seven scales are there, we have
seven corresponding continuity scales there.
Instead of pension, we call it severance
allowance. So, we have taken a decision,
keeping in view the recommendations of the
Justice Talwar Committee. Only the technical
aspect has to be looked into, the legal aspect
has to be looked into. So, I mink, these are the
broad issues which we have to keep in mind. I
dp not know if there are some other issues,
like uniform and so on. Since, they are aged
people, allowances and other things have been
given. Therefore, we should, infact, appreciate
that the Government has gone a very long way.
In paragraph 9, it was mentioned that since the
Government has now extended these benefits,
the Government also hopes that our employees
would put their best foot forward. That is the
way the morale has to be raised. That is the
way the efficiency has to be attained. That is
the way higher productivity has to be attained.
That is a very laudable objective. We are not
saying mat they are not efficient. We are not
saying that they are not dedicated. My point is
that the level of efficiency, the level of
productivity has to be increased. There is
always scope for improvement. So, there is
nothing wrong in it. There is no tactic in it. It
is too clear, fair and a just statement. Thank
you.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Do you want to say
something?

SHRI E. BALANANDAN: Please try to
explain the position which I could understand.
You should understand and appreciate our
position too. There was an assurance given by
the Prime Minister of India that Talwar
Committee's report will be implemented. The
Governmnet has its own difficulties. But, since
you are now the Minister, May I put a question
to you? Do these employees, who have been
working for 25 to 30 years, not deserve to be
the permanent employees of the country? On
this question the Supreme Court has also said
that it should be a permanent staff. Of course,
another constitutional argument can be made
by your department. I had asked Sushmaji not
to go by their advice, otherwise she will be put
into trouble. I also tell you the same. But, the
point is whether your would give me an
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assurance that the question of permanancy will
be considered by the Government immediately
and something will be done in this regard.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): Mr. Virumbi, do you still want
to say something?

SHRI S. VIDUTHALAI VIRUMBIL: Sir,
leaving other items, I have two every important
issues. First is regarding the
departmentalisation of the ED employees, that
is, the ED employees should be
departmentalised. That is the question which
we had raised. The second issue, which I raised
during my speech, was, whether this argument
has been accepted by the labour union leaders.
If that has been accepted, what is the name of
that labour union? Then, there are some other
small items also, but I do not want tor aise
them now. I will write a letter to the hon.
Minister regarding them.

SHRI NILOTPAL BASU: Sir, I have one
small question. (Interruptions)

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): No, you have not raised any
clarification. Now, do not raise that again
because the Minister has replied.
(Interruptions)

SHRI NILOTPAL BASU: Sir, I sym-
pathise with the Minister because within such
a short time he has to face this kind of a
situation. Actually, I wanted to give him some
information. We have a Contract Labour Act
in this country. Rules are very well laid there
that if there is a permanent nature of work, the
employees should be made permanent. Even
in a private organisation also othey make them
permanent. These are a large number of
employees who have been doing a permanent
nature of work. You are violating the spirit of
an existing law in the country. It will have
serious implications in the employment
situation, in general. Did your departmental
officers raise that?

THE VICE-CHAIRMAN (SHRIJOHN F.
FERNANDES): That point has already been
raised. Mr. Jibon Roy, do you want to say
something? It should not be new point.

SHRI JIBON ROY: No, sir, it is not a new
point. Any dispute is processed through
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collective bargaining. And as a result of any
collective bargaining—may be, zero, may be,
hundred—I am not concerned whether it is zero
or hundred, 1 would like to know whether this
Statement is the product of any collective
bargaining or any agreement between the union
and the Government.

THE VICE-CHAIRMAN (SHRI JOHN
F. FERNANDES): Mr. Khuntia.
(Interruptions). Mr. Gautamyji, please.

SHRI RAMACHANDRA KHUNTIA: I
would like to know fromt he Minister whether
the Government has discussed this matter with
the National Federation working in the
Communication Department, before giving a
Statement here. I would like to know whether
the discussion has failed. And if the discussion
has failed, then has the Govemment brought
this Statement apprehending a strike? I would
like to know from the hon. Minister, through
you, whether the Government would like to
discuss with all National Federations and come
with a Statement before any strike or any
problem comes up.

SHRIJAGMOHAN: I have already made
it clear the this decision which I have
announced today is a consequence of the
assurance which the Prime Minister and
my
predecessor gave in the office that this problem
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will be looked into and we will take a
decision. I has nothing to do with any
negotiation with anyone.

The other point which I have also explained
is that this departmentalisation is not possible
because of the nature of work and because of
the duties and responsibilities involved. This
system is there because of the special nature
of the problem that we have in serving remote
village areas where the volume is of a special
nature. The naure of work also varies from time
to time. There are conduct rules for this. There
is a Conduct Rule which has subsisted and
which has stood the test of law or whatever
anybody accepts. Whether they are contractual
labour, or, whether they are agents, whatever
it is, the Supreme Court has given the final
constitutional judgement. This is the law of the
land. So, we are following the law of the land.
This is what the main point is, and I have
already cleared this point.

THE VICE-CHAIRMAN (SHRI JOHN F.
FERNANDES): I think the hon. Minister has
made his point clear. Now, the House stands
adjourned till 11 o'clock tomorrow.

The House then adjourned at thirty
two minutes past six of the clock till
eleven of the clock on Friday, the 18th
December, 1998.



